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IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “B”, PUNE

BEFORE SHRI R.S. SYAL, VICE PRESIDENT AND
SHRI PARTHA SARATHI CHAUDHURY, JUDICIAL MEMBER

AT e €. / ITA No.2580/PUN/2017
fAgior a¥ / Assessment Year : 2013-14

The Dy. Commissioner of Income-tax,
Circle-5, Pune

....... srfereff / Appellant

g9 / V/s.

Quadron Business Park Pvt. Ltd.,

Plot No.28, Rajiv Gandhi Infotech Park,
Phase — II, Hinjewadi,

Pune - 411057

PAN: AAECA9058R
...... 7T / Respondent

Assessee by : S/Shri Manoj Solanki / Sarosh Irani
Revenue by : Shri S.P. Walimbe
gaaTs #®f aia / Date of Hearing : 23-03-2020

9T T < / Date of Pronouncement  : 23-03-2020

3Meer / ORDER

PER PARTHA SARATHI CHAUDHURY, JM :

This appeal preferred by the Revenue emanates from the order of the
Ld. CIT(A)-53, Mumbai, dated 08.08.2017, for the assessment year 2013-

14.



ITA No.2580/PUN/2017
Quadron Business Park Pvt. Ltd.

2. The Ld. DR filed a letter dt.19.02.2020 wherein he submitted that
Pr.CIT-3 has conveyed the approval for withdrawal of appeal filed by
Revenue and sought permission to withdraw the same. Accordingly, the
prayer of Ld. DR is granted. Thus, the appeal of Revenue is dismissed as

having been ‘withdrawn’.

3. In the result, the appeal of Revenue is dismissed.

Order pronounced in the open Court on 23rd March, 2020.

Sd/- Sd/-
R.S. SYAL PARTHA SARATHI CHAUDHURY
VICE PRESIDENT JUDICIAL MEMBER
9 / Pune; f&A7® / Dated : 234 March, 2020
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